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Shr-L J-P-Clhoudhury, 

le,:Irned counsel for the applica-nt. In 

.this Application the -applicant prays C /0 

for a direction to the Respondents for 
J 

consideration of his -application for 4--4e 

,-lost of F-xtra Depari-mental Branch Post 

Master, Sahupa(71a- Post Office.. 

'The brief fact of this case is 

that there was a vacancy of E-D.B.P 
f 

17- 11 Sahupada 2ost- ~)ffice* Rp-spondent No.3 	 a() - 
L 

as!-,-ed the Distric-t Employmen-L. 'Officer,*1 	 0 	
~r4 

! CotL,j B-alasore to sponser the names of the 

candidates hy-1ving requisite qualifica- 

tion. The -applicant's name was 

sponsored. Af-Cer receipt of the proposY 

Employment Ufficer requested the 

Ta ha s il da r, Ba I-A- s Ore f or w ide j:)Ub I 	On 

of t- he p-roposal. Tlac applicant I-xis 
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Order 	Order 

-.1 2~.11.96!i applied to the Employment Llxcl-einge vide 

her Registration No.8305/95. The District 

Employment Cfficer forwarded the name of 

the applicant to Respondent No.3. The 

Superintendent of Post if-.Fices on 16.2.1996 

sent a letter to the applicant along with 
~_ _"~C -~ VU ~),S. -A I', ~ f, I, - j,—, 

a proforma 
Tr( 
. 	f or'-select ion. The 

details were furnished by the applicanto 

The applicant sent the proforma which ~,,Tas 

ackncAvledged by Respondent No*3 on 

18,,3.1996. In the month of April, 1996, 

the Assist-ant Superintendent of Post Off ices 

conducted an enquiry in respect of the 

candidates whose names were sponsored by the 

Employment Exchange. After that the A.S.P. 

obtained a declaration from the applicant 

to the effect that'. the Post Off ice will 

continue to function in the house in which 

it is functioning at present& which is the 

applicant's fa4..--. her- in-'Law' s house. After 

complet.-Lon of all these procedures, a public 

i~ notification was issued on 7.11.1996 inviting 

applications to fill up the self-s-ame post. 

It is the prayer of the applicant in this 

~~Appljcation that his application acknowledged 

by Respondent NO,3 on 18.3,1996 should be 

considered along with others for the post 

of LDBa4* Sahupada Post Office, 
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.11.~6 This is a fair request. 

Shrl Akhaya Mishra, learned 

Additional Standing Counsel (Central) is 

present and heard* He only submitted tha 

C'\ 

ie, 	A"V\ 

the applicant should submit another 

application in response to the public 

notification dated 7.11.1996. Since the 

self same material/details called for 

from the applicant earlier vide Annexure42 

to this application is the material 

required as per public notification 

under Annexure-4, there is no need for 

the applicant to file another applicatior 0 

Respondent-3, viz. Superintendent of 

Post Offices, Balasore Division, BalasOr 

Is hereby directed to consider the 

application filed by the applicant and 

ackn(:nvledged by him on 18.3,1996 for 

selection to the post of EDBPM, Sahupada,~ 

Branch Post Office along with other 

candidates in response to the nctificati~, 

dated 7.11.1996* 
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With this direction this Applicatton 

is disposed of at the admission stage it lelf. 

Hand over copies of the orders to 

the counsel for both sides* 

M LMBLR (A DIM IN ISTRAT IVE) 


